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o the LAS and 1IPB and Central
Sarvices during 1988-59;

(h) wheéther these séits inclutté the

tots]l number qualified in the written
examnation held during 1858.-58; and

(d) the number of persons out of
them selected?

Minister of Btate In the Ministry
of Affairg (Shri Datar): A
statement 13 laid on the Table of the
Sabha [See Appendix VII, annexure
No 40]

Equation of Posts in Madhya Pradesh

3533, Shri Kistalya: Will the Mims-
ter of Home Affairs be pleased to
state

(a) whether the Union Government
have approved the principles evolved
by the Government of Madhya Pra-
desh for equation of posts and deter-
mimation of sgentority of Class I, II
and IIT officers of integrating umits of
Madhya Pradesh,

(b) 1if so, what are the principles so
evolved and approved,

(c) whether the prmaples formu-
lated by the Madhya Pradesh Govern-
ment give equal weightage and treat-
g:nt to the employees of the former

tes,

(d) whether the nature and dutes
of posts held by the officers in merged
‘States of Chhatisgarh and Rajgarh of
Madhya Bharat were given the same
consideration, and

(e) it not, the reasons therefor?

The Miuigber of State in the Minfs-
try of Bome Affalrs (Shri Datar): A
slatement ds 1aid on the Table of the
m}w« Appendix VII annexure

VAISAKHA 4, 1851 (SARA)

Written Annotrs 1§20
18 hrs.
PAPERS LAY ON THE TABLE

(1) Supplementary Statement
Sixth Seamon, 1858 No VI
[See Appendix VII, annexure
No 43}

NoTmFicATIONS UNDER FOREIGN ExcRANSE
RecuLATION ACT

The Deputy Minister of Fingnos
(Shri B B Bhagat): I beg to lay ma
the Table, under sub-section (3) o
Section 27 of thé Foreign
Regulation Act, 1047, a copy of each
of the followmg Notificationg:—

(1) GAR. No 17 dated the lith

the Forelgn Exchange Hegule-
1852, [Puced W
ﬁ?zdmu. No. L7 187/,
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{8hri B, R. Bhagat]

‘{1) GSR. No 192 dated the 14th
February, 1069. [Placed wn
Labrary, See No., LT-1377/89).

Norirications unpEr Sza CusToMs Acr

Shri B. R, Bhagat: I beg to lay on
° the Table, under sub-section (4) of
wéttion 43B of the Sea Customs Act,
1878, a copy of each of the following
Notifications’ —
(1) GSR No. 418 dated the 11th
April, 1959
(i) GSR No 414 dated the 1ith
April, 1958, making certain
further amendment to the
Customs Duties Drawback
(Fixed Rates) Rules, 1958

(i)’ GBR™NO 416 dated the 1Ith
April, 1959, making certamn
further amendment to the
Customs Duties Drawback
(Brand Rates) Rules, 1858
{Placed 1t Library, See No
LT-1375/59]

AMENDMENTs TO CENTRAL Excise
Rurxs

Shri B. R. Bhagat: I beg to lay on
the Table, under Section 38 of the
Central Excises and Salt Act, 1944, a
copy of Notification No GSR 460
dated the 21st April, 1959, making cer-
tain further amendments to the Cen-
tral Excise Rules, 1944 [Placed in
Library, See No LT-1382/59)

AMENDMENTS TO Esrat® DuTYy RULes

The Deputy Minister of Finance
(Shrimati Tarkeshwar Sinha). I beg
to lay on the Table, under sub-section
(8) of Section 85 of the Estate Duty
Act, 1983, a copy of Notification No.
8O0 747 dated the 1l1th April, 1039,
making certain further amendments to
the Estate Duty Rules, 1958 [Placed
in Library, See No L'T-1878/50].

1208 hrs,

PUBLIC ACCOUNTS COMMITTEE
SxrzeNTH REronrr

4ot Banga (Tenali)- 1 beg to pre-
sgit:the Sixteenth Report of the Public
Committee of the Second Lok

Sabha on the Excisses aver Voted
Grants and Charged

disclosed in the (i) Appropriation
Accounts (Defence Services), 1955-58;
(1) Audit Report (Defence Services),
1858, (uni) Appropriation Accountis
(Civ1), 1956-57 and Audit Report,
1958, and (1v) Appropriation Accounts
of the Government of Delhi for the
Year 1986-87 (1st Aprl, 1956 to Slst
October, 1956) and Audit Report, 1988.

1203} hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
et your pecaseean, St £ cae @
ounce that Government Business
Jor the week commencing Monday, the
Yth Apnl, will consist of—

(1) Consideration of any item of
Government Business carried
over from today’s Order
Paper

(2) Consideration of motion for
reference of the following
Bills to Joint Committee—

(f) State Bank of India (Sub-
sidiary Banks) Bill

(11) State Bank of India (Am-
endment) Bill

(m) Banking Companies
endment) Bill

(3) Consideration and passing
of—

(Am-

(1) Bengal Finance (Sales Tax)
(Delhi Amendment) Bill

(il) Displaced Persons (Com-
pensation and Rehabilita-
tion) Amendment Bill,

(iit) Costs and Works Accounts
Bill, as passed by Rajya
Sabha

{iv) Census (Amendment) Bill,
ag passed by Rajya Sabha.

(4) Discussion and voting of the
Demands for Excess Grants:





